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1, V^ether importers ®f loCail papers may b®
alleged t« see the Judgement?

2. X» be referred to the Reporter or not?

JUQGii.viH .>fr (O^AL)

The applicant, Shri R.M. Sen working as

Inter State ;/tatters, directorate CiiC has filed this

7

-Application aggrievedby the orxier dt.25.1.1991 refusing

extension of the benefit of stepping up of pay at the level

of the juniors in the grade of cAQ/aE. He claimed the

relief that the applicant's pay be stepped up v/.e.f. 27.5.1985

at the level of pay dr«iwn by his jun'.or, Shri S.P. Basu and

he be paid the arrejcs along with ether benefits.
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N 2. The brief facts ef the cise are th-it the
/

^plicant joined as S\jpervisT en 5-5.1965 in Giip.

was selected f»r deputatien te Bhutan Chukha

Hydel Project where he joined in Oct»ber, 1930. While

he was tn dsputati«ny persons junier t» him v'.«rking

as Sup~rvis«r namely Shrl 5.P. Basu, Sarkar ♦nd Ghand*

vjere givea ad h®c premeti®n t» the next prameti^nal pest

• f cAD/v^ s®metimes in June, 1981. The applicant was

never called tr given an eptitn te revert te the parent

department fer availing mf the sai<^rem»tienal benefit and

he continued to work in Bhutan •n the deput»jti©n p«st.

ail these ad hec pr^metees were i-iever reverted and

c»ntinued t» \-;»rk till the date •f their ultimate

regul «ir is at i# n, i.e., 3i.l2»i984. The applicant was

repatriated t» the parent department and he joined #n 27.5.85

as c/iD/AP •n regular basis with deemed date ef prtmotien

as 31.12.1984. The pay ef the ^plicant was fixed as

Rs.740 (P.a. in the scjle .f Ss.65CL.i2C0} insti: sd .f

fe.775 being drwn by his juni.r in the pre-wvised scale.

The iipplic^nt has als. given «chart inp«ra-4.iO cenpsring
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rejection erder ef stepping up ef pay en the grftund ef

discrimination as v«ll «s arbitrary and against the rules.

3, The respondents contested the application and filed

the reply, but they could not make out any dent in the

averments made by the applicant regarding the benefit of
r

the iilre.dy given judgenoents in the similiirly situated

Supervisors, hid sls» g«ne *0 deput^ti»n in the

foreign service ^nd after repatriiti»o to the parent

departme.-Tt were ;;irected t« be stepped up t* the level ef

the pay drawn by their juniers. A list ef these judgements

has been given by the ipplicant in para l(b) (i) t» (vii).

The cententisn ef the respondents is th^t these judgeinents

were ^plicable t« these particular persens enly and se

the benefit ceuld net be extended te the applicant.

Besides this cantentisn, there is a fermal denial of facts

ef the pariwise aver.Tie its mide in the application.

4. Lhave heard the learned counsel for th% p,rties.

The matter is very simple regarding the stepping
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ilrtody there are a numb^^r •f judgements •£ similarly

situated perssns ef the same depart :ient serving in the

same grade and als® have been an deput4jti«n in foreign

service. Logically aise when a person has gone en

'̂ ®put.^ti«n and is repatriated te his parent department,

he should net be put te a less •£ senierity as v\ell as

n)eney which in due course'•£ time has been gained by the

juniers, firstly en the basis ef ad hec premetien and

later en fellewed by regularisatien. The i^plicant

• n repatriation te the parent department has also been

regularised nationally w.e.f. the date his junier was

regul..riseo, i ,efra.n 31.12.1934. But since he was

• n <teputati#n, he ceuld net get thejbenefit and the

benefit, can accrue te him enly when he joined the pare/it

department on 27.5.1985. On th .t date, the applicant has te

be given the sa.iie pay as is being dr.wn by his immediate

junior, ohri Basu. Any thing against this shail be

•iscriminatory, arbitrary and against the principle s of

natural justice.
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the applicant t© the level of his junior, ihri S.P.Bjsu

w.e .f. 27.5.1985 with all consequential benefits of

arrears etc. ^nd refixatien of pay in the revised sc.le.

The respondents shall comply with the above directions within

a period of three months from the date of receipt of a copy

of this judgement. Ni order ^s to inter-st and cost.

(j" • •iHAHfvlA}
(J)

25.C6.1992


